ZI TEM NO. 30 REG STRAR COURT. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s).
28092- 28093/ 2014
HARI SHANKAR RAI Petitioner(s)
VERSUS
STATE OF U.P & ORS Respondent ( s)
(with office report)
Date : 09/09/2016 These petitions were called on for hearing today.
For Petitioner(s) M. Anant K Vatsya, Adv.
M. Devendra Singh, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER

S ervice of notice is conpl ete on r espondent Nos. 1 and 3
no one has ent er ed appear ance on their behalf.

Ld. Counsel for the petitioner has failed to take fresh steps

for t he service of notice to t he r espondent No. 2 despite

opportunities. Vi ewed in t hat cont ext, t he mat t er shal | be
processed for listing bef ore t he Honé&#39; bl e Judge in Chamnber s
further future directions. Awmait orders. List thereafter.
(M V RAMESH)
Regi strar

but

for



